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Joined theough Video conferencing at 11,35 am.
Fhis s anapplication tor releasing of sehicle bearing no. DE-5S-BH-7473 on superda
lited by apphicant/ vegistered owner clectronically,

Presin PO AP ton Stane has foancd the meetmg throngh Cisco Webex

M NManop Kumare, 1 Connsel o apphicant has jorned the meeting through

(R vy

|\‘\"1|‘\ Iled h\ the 1) ph'ﬂu)nu'ully, ('n])y of same has been supphied to Id
Counsygd \’I\'\'Ilt‘nl\‘.lil_\' AN par reply, the vehicle 1s no more required for the purpose

vaostigatnn

Instead of releasing the vehicle on superdari, 1 am of the considered view that

e

velucle has to be released as per directions of Hon'ble Supreme Court in case ttled &

SSunder Bhai Ambalal Desai Vs, State of Gujrat, AIR 2003 SC 638,
I'he view of the Hon'ble Supreme Court has been reiterated by Hon'ble High

Court of Delhr in case titled as “Manjit Singh Vs. State in Crl. M.C. No. 4483/2013 date
10.09.2014.

Considering the facts and circumstances and law laid down by higher courts.

vehicle bearing registration No. DL-5S-BH-7473 be released to the applicant/registered

wneron furmshing security bond/indemnity bond as per valuation report of the vehicle. 10

directed o get the valuation done of the vehicle prior to releasing the same to the

ppheant/registered owner as per directions of Hon'ble Supreme Court.
fhotographs and punchnama of vehicle in question be conducted as per above mentone:
udgments

Punchnama alongwith photographs, valuation report ete shall be filed in {
Court alongwith final report.
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dbe tagged with the [inal report.

(M4 ()J Kl
MM-06(C)/ THC/DY )y




HLO9. 2020

This is an .tppliemiml for veleasing of silencer of vehicle hearing no. D1L-8C- A!I-Qm
superdari filed by applicant/ vegistered owner clectronically,

Present: LA APR for State has joined the meeting through Cisco Webex.

Mr. Chander Prakash Dubey. [ Counsel for applicant has joined the mecti‘;;}

through Cisco Webex.

Reply filed by the 10 clectronically, Copy of same has been supphied 1o
Counsel electronically.  As per reply, the silencer is no more required for the purpose
v esbganon,

Instead of releasing the same on superdari, I am of the considered view that
stlencer has to be released as per directions of Hon'ble Supreme Court in case utled -
“Sunder Bhai Ambalal Desai Vs, State of Gujrat, AIR 2003 SC 638.

The view of the Hon'ble Supreme Court has been reiterated by Hon'ble Hi
Court of Delhi in case titled as “Manjit Singh Vs. State in Crl. M.C. No. 4485/2013 dat
10.09.2014.

Considenng the facts and circumstances and law laid down by lugher cou :
silencer of vehicle bearing no. DL-8C-AD-4323 be released to the apphcant/registere
owner on furnishing security bond/indemnity bond as per valuation report of the cas
property. 10 is directed to get the valuauon done of the silencer prior to releasing the s
to the apphcant/registered owner as per directions of Hon'ble Supreme Court. Colo

photographs and punchnama of silencer in question be conducted as per above mentior
Judgments. |

Punclmmna alongwith photographs, valuation report ete shall be hiled
Court ak)ngwrlh m)ai l’ﬁpm‘l : _
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J(,incd through Video conferencing at 11.55 am.

(his is an application moved on hehalf of applicant/accused for release of
v,‘;,mul;llnshi articles.
present L.d. APP for State has joined the meeting through Cisco Webex.

Mr. Upender, Ld. Counsel for applicant has joined the meeting

through Cisco chcx.

Report filed by the 10 electronically. Copy of same has been sent |

cunsel tor applicant/accused clectronically.
Heard.

In view of the grounds mentioned in the application, applicatio

Lowed. Jamatalashi articles be released to the applicant as per seizure memo.

Application stands disposed of. |

One copy of order be uploaded on Delhi District Court website. Cop

~vrder be also sent to the e-mail of SHO PS Sadar Bazar/ Civil Lines and to the ¢

wholld: Counsel for applicant/accused. The printout of the application. reply

“urderbe kept for records and be tagged with the final report.
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. res {100 am.
oincd through Video conferencing o : i on superda
‘{hn iv an application for releasing of maohile of make Samsang perd i‘f

(iled by applicant/registered owner electronically.
iy : . lisco Webex.
present o Ldo APP Tor State has joined the meceting through Cisco

Mre, Mayank Gupta, Id. Counsel for applicant has joined the meeting
through Cisco Webex.,

Reply filed by the 10 clectronically. Copy of same has been sent to Ld.
Counsel forapplicant electronically. Tt is submitted by the IO that he has no objection
cleasing the mobile to the rightful owner. The mobile of make Samsung 15 no

nore required for the purpose of investigation, Instead of releasi ng the said mobile on

up

uperdart. Tam of the considered view that the aforesaid mobile has to be released -
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dircctions of Hon'ble Supreme Court in case titled as “Sunder Bhai Ambalal
Desai Vs, State of Gujrat, AIR 2003 SC 638, which has been reiterated by Hon'ble

ieh Court of Delhi in case titled as “Manjit Singh Vs. State”,

Considering the facts and circumstances and law laid down by higher

vunts. mobile of make Samsung be relcased to the applicant on tmm\hmu security

Jiindemnity bond as per valuation report of the aforesaid mobile. Accordingly, 10
eeted 1o get the valuation done of the mobile phone prior to releasing the same Lo
Pphicant, as per directions of Hon'ble Supreme Court Coloured Photographs of

a0tographs
Mobilephone be also taken as per rules.
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